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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 17/2022

In the matter of:

Dr. D. S. Kataria & Ors ...Applicant

- Versus

Govt. of NCT of Delhi & Ors ...Respondents

RESPONSE ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE (RESPONDENT NUMBER-7) IN COMPLAINCE TO
THE ORDER DATED 20.12.2024.

I, Dr. KS Jayachandran, Member Secretary, Delhi Pollution Control
Committee, 3th Floor, Block-B, IT Park, Shastri Park, Delhi- 110053, do

hereby solemnly affirm and state as under:

t, I am working as Member Secretary, Delhi Pollution Control
mittee and am conversant with the facts of the present case on the
is of record maintained by Delhi Pollution Control Committee in its

.# ordinary course.

2. That this Hon'ble Tribunal took up the above referred matter on
28.01.2022 and was pleased to constitute a joint Committee of DPCC,
Municipal Commissioner-South MCD and District Magistrate(South) to
look into the grievance and verify the factual position about the issues

raised by the applicant of open drain on the Northern side of DDA Legal
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Housing Complex Society wall in Sector E-2, Vasant Kunj, New Delhi-
110070.

. That, lastly Hon’ble taken up the matter on 20.12.2024 and pleased to

direct following respondent to file detailed response:

(i)  Government of NCT of Delhi through Chief Secretary;
(ii) District Magistrate (South), |
(iii) Delhi Jal Board,

(iv) Municipal Corporation

(v)  Delhi Development Authority,

(vi) Detlhi Urban Shelter Improvement Board and

(vii) Delhi Pollution Control Committee

. That, in compliance of the order passed by this Hon ble Tribunal, DPCC
had issued directions to DDA & DJB on 28.04.2022 u/s 33(A) of Water
(Prevention and Control of Pollution) Act, 1974 and u/s 5 of Environment
(Protection) Act,1986 read with Solid Waste Management Rules 2016 on
the basis of observations made by the joint inspection team. Cop\/ of the

directions dated 28.04.2022 are enclosed herewith as ANNEXURE-1

. That, in the directions issued to DDA on 28.08.2022, DDA was directed to
take immediate action to stop seepage of water in the society located at
Sector E, Pocket 2 Vasant Kunj, New Delhi-110070 and to take immediate
measures to clean up the pond at Rangpuri Pahadi. Further DDA shall take
immediate steps for removal of illegal dumping of garbage/general waste
from the site and to keep a strict vigil so that illegal dumping of

garbage/general waste does not re-occur in future.
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6. That, during joint inspection of DPCC, DDA and DJB on 01.12.2023,

following was inter-alia observed:

a) DDA has stopped seepage of water by constructing RCC boundary
wall adjacent to K-2 block, Mahipalpur & adjacent areas.

b) The pond adjacent to boundary wall of E-2 Pkt, Vasant Kunj has
been cleaned by DDA and status of same was filed before Hon'ble
NGT. However, fresh tender is to be taken up for further cleaning of

pond on regular basis.

7. That DPCC issued letter's to DDA and DJB on 24.04.2024 directing them
to take necessary action in view of the letters dated 28.04.2022. Copies of

the letter are collectively enclosed herewith as Annexure-2 (Colly).

8. That, DDA had submitted its reply along with photographs dated
27.04.2024. Copy of the reply submitted by DDA is attached herewith as
ANNEXURE-3.

9. That, DJB had prayed for 4 months’ time to take appropriate steps. DPCC
P  had issued a letter dated 11.06.2024 to Delhi Jal Board followed with

eminder dated 23.09.2024 for submitting compliance of directions issued
28.04.2022. Copy of the reminder letter dated 11.06.2024 and
.09.2024 are enclosed herewith as ANNEXURE-4 (Colly).

'f.The matter is between DDA and DJB wherein DDA has to handover the
land and DJB has to construct STP.
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11.1t is therefore requested to this Hon’ble Tribunal that the present report may

kindly be taken on record.

ol

DEPONENT

VERIFICATION:

I, the above-named deponent, declare the contents of the present affidavit are
true and correct to the best of my knowledge based upon the documents and
records available in the office and nothing material has been concealed

therefrom. Verified at New Delhi on this Y day of January, 2025.

\oy

DEPONENT
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DEPARTMENT OF ENW NMENT, (GOVT. OF NCT OF DELHI) !

4?'.*7“ FLOOR, ISBT BUILDING, KASHMERE GA'VE, DELHI-6 ‘
o i (_visit us at website - hmg:f’/dpcc.delhigovt.nig; /)
F.No. PPCC/ICMC-IV/OA-17720227 &H3-¢9 P .

ated: B D T
Fated: 2%~ Y~ Qo 22

Subject: - Directions 1%/'3 33(A) of Water (Prevention and Control of Pollutic 4 Act, 1974 and wis §

of Environment (Protection) Act, 1986 read with Selig Waste Maiagement Rules, 2016
as amended to date.

Whereas, Central Pollution Control Board s the State Board l‘m1 all the union Territories to
exercise powers and performs functions under the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & (¢ ntrol of Polhition) Act, 1981, as amended to date. :

And whereas, Central Pollution Control Board has delegated all its powes and functions under
the Water (Prevention & Control of Pollution) Act, 1974 and Ajr (Prevention & Cc ol of Pollutiony Act,

1% P Y A P T - P NPT . e e Ny
SESN LY T spset-of-tinion Ferritory—of-Deti 0 eI PollitTon Contol Cors mittee (DPCC) Vide

Notification dated 15.03.199] .

And whereas, the Government of India has notified the Solid Waste Management Rules, 2016
(here after refereed as WM Rules, 2016) notified yuder Environment (Protection Act, 1986 for proper
Management and handling of Solid Wastes, o ' :

And whereas, as per the Rule (4) (1) every-waste generafor shall

{a) segregate and store the waste generated by them in three separate stieams namely bio-
degradable, non-biodegradable and domestic hazardous wastes in suitable oins and handover
segregated wastes to authorized waste pickers or waste coliectors as pir the direction or
notification by thu local authorities from time 1o time;

(b) Wrap secure};é the used sanitary waste like diapers, sanitary pads efs., in the poyches
provided by the xvﬁan»ufacturers or brand Gwaers of these products or in a suitable wrapping
material as instructed by the local authorities and shall place the same in the bin meant for dry
waste or non- bio-flegradable waste: S o '

{c) Store separately construction and demolition waste, as and when gensruted, in his own
premises and shall dispose off as per the Construction and Demolition Waste Management
(d) Store hor(icultfme waste and garden waste generated from his premises separately in his
own premises and fdispos-c of as per the directions of the local body from timu to time.

Rule (4)(2) - No w%astc: generator shall throw, burg or burry the solid waste 2enerated by him,

on streets, open public spaces outside his premises or in the drain or water bodies.

Aud whereas, direétions u/s 33(A) of Water (Prevention and Conirol of Pollution) Act, 1974 and

u/s 5 of Environment (Protection) Act, 1986 read with Solid Waste Management Rules, 2016 were issued °
1 DDA and DIB vide ?etrér dated 24.03.2022w.r1, issues at Rangpuri Pahadi-Runw 1y 28 and following
directions were given to bo:i:h agencies:- : .

DDA shuil take immediate steps for removal of the legal dimping of garbuge / general

waste from the site and keep a surict vigil regularly so ihat ilegal dumping of garbage /

geneval waste doesn’t reoceur in futire. .

DIB shatl take immediate Steps for cleaning of sewage water accrindated or the soid

location and take measures so as to collect the sewage from the sdyrces wnd treéat the same in

complivnce with the norms prescribed before discharging,

And whereas, DDA has submitied its reply on 04.04.2022 and informed thit the work is being
carried out manually to rerﬁovc ma!ba/garbagc and it will take 15-20 days for complation, F urther, DDA
has informed that the ATR will be submitted once the entire malba/garbage is remoy=d from the site. No
Action Taken Repost (ATR) has been received by this office.

And whereas, no coi'xlplielluc_e report has been received fram DB till now in response to the above
said directions dated 24.3.2022. _

And whereas, Shri. DS Katara has filed a complaint before Hon'ble Nationai Green Tribunal and
the Hon ble NGT had issued certain directions vide its order dated 28.01 20“7 in Q.A No. 17/2022.

And whereas, o Committee has been constituted comprising the officials ¢fDM (New Delhi),
SDMC, DJB, Iirigation & F lood-Department and DPCC on 04.04.2022 to ascertain che factual position
and resolve the grievances m‘:ade by the complainant.

o Contd....2....
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And whereas, the Committee met through VC on 05.04.2022 and discussed he action to be taken |- é
w.r.t directions and its compliance.

And whereas, the Committee visited the area on 06.04.2022 and followi 2 observations were
made during the inspection:-

adjacent 1o the soundary wall
Packet 2, Vasant Kunj, New Lelli-110070 causing

1) A small open drain abc L 150-200 mts in les igth is flowing
residential Society located at Sector

seepage into the residential complex,

2) Main contributor to drain is household discharge mostly consisting of yrey water from K-II
Block, Mahipalpur V illage, which is an unauthorised colony.

3) E-2 Block reside Society has in-situ STP which is built and operated by DDA. Treated water
from STP is beilr ischarged through the drain inio a “Johad” (pond). Weatewater in this drain
doesn’t lead to any STP but the wastewater is collected in the pond existiry in a low lying area

where garbage of the area is also dumped.
4) It was informed by DDA officials that tender has been floated for the repair and maintenance
© work of boundary wall of the aforementioned Society. .
5) The majority of the adjacent areas are devoid of piped sewerage network leaing to any STP.
6) Samples were taken by DPCC Water Laboratory; to analyse the quality of ef*luent in drain,

1

Y

Following Recommendations were given by the Juint Inspecting team:

a) DDA to ve.\'pedit‘é the work to stop seepage of water in the Society located

ector E, Pocket 2,

Vasant Kunj, New DelhicT 10070 and 1o take adeqiate rieasures 1o clean up “he porid at Rangpuri
Pahadi as land belongs to DDA, ‘

b)Y To inform joint ingpection teams. of Yamupg.C
inspect the are -1}

13, 0f Yan leaning Cell ( YCC) headed 2y DIB official(s) to

veas K-1] Block, Mahipalpur which are in yicinity of the séx_jd DDA society & nej;irby
areas to identify induspr; Lunits, if any, responsible in discharging effluent ixt the said drain and to
take inumediate action against such unit a 4 mandate of YCC, A

¢} DIB o iu}tiaﬁe,,la&‘ing of pipeling on pr 'yis"q, that the wastewater from the unauthorized
colonies is channelized to g STP for treatm L

d) DPCCwater lab to measure the quantity. of \_)}gstex atei as c_i;uje,cvtec,lfby }ri,oi}’bzta NGT.

And whereas, DPCC Watér Lab had-collected the .effluent sample/of the drair, on 06.04.2022 and
effluent analysis report- dated :19.04 2022 reveals that parameters w.r.t. TSS (128 against the prescribed
bmit Le. 100 my/ly & BOD (85:against the prescribed limit pe. 30 mg/l) .were execading the prescribed
fimits. : N E Vo d0d

Now therefore, the Competent Authority in Delhi Pollution Control Committee’ n-exércise of powers
conferred updn itu/s 33(A7 6F Water (Prévention and Control of Pollution) Act, 1974 and w/s S of
Environreent (Protection) Act, 1986 as amended 10 date, issues the following directic 1s:

I. DDA shall take immediate action to stop seepage of water in the Society located at Sector E,
Pocket 2, Vasant Kunj; New Dethi-110070 aind to fake adequatemeasures tc clean up the pond at *
Rangpuri Pahadi. Further, DDA shall take immedidte steps for rémoval of the illegal dumping of
garbage / general waste from the site and keep a strict vigil regularly so th:t illegal dumping of

garbage / general waste doesn’t redecur-in futire, - ' ' AN

w3

DIB shall ake immediate steps 5fér-\c'1éaningféf sewage water accaiulated af the said [dcation and
take-measures 5o as to Collect the' sewage from the sources and treat the sami i complignee with
the norms prescribed before discharging and'fo take-immediate action w.rt, laying of pipeline so
that the wastesvater from the unaithiorized colonies is channelized toa STP for treatment. | -
Nou-compliance of above directions, -shall - attract penal. action under -the provisions of the
Envitonment (Protection) Act,i_i 986 as well gg,Wgﬁgl Act, 19:74‘,

§

, LR e . Incharge, CMC-

The Superintendent En'gineel; ('HQ); I ‘ A ‘ Or. gjgég» F:{é@gjy
Nelson Mandela Road, \{'zisant Kunj, o (_/= i Tt B B e
Near Masoodpur Village, New' Delhi-110070

tal BEnglnger

The Ex. Engineer (SW-I1),
Delhi Jal Board, o B ‘
Near Dwarka WTP, Old Kakrola _Road, Ne'»y'De“}hi-l’_i:OO% :

Copy to:- R Y LA
. The Vice Chairman, DDA, Dalhi Developmens Authority, Vikas Sadan, New Delhi-1100:3

2. The Membar {Drainage), Delhi Jal Board, VYarunalaya, Phase-11, Jhandewalan, New.Dellr - 110055

fthe
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Dnexvat- LNy )

DELHE POLLUTION CONTROL COMMITTER ﬂg,; i-“:E O

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF
DELIL STH FLOOR, 1SRT BUILDING, KASHMERE GATE, %‘ mm;gﬂgg;w
DELIES

st went 1 bt/ idoce delhlpostnicin

FNot DPCCICMCAVA0 @ .0 232D Dated: 24| sU| ey |
To,

The Exceutive Engineer (SW-) DIB

Near Dwarka WTP

Old Kakrola Road

New Delhi-110043

Subject: Submission of updated status /compliance of Directions /s 33(A) of Water
(Prevention and Control of Pollution) Act, 1974 and /s 5 of Environmental {Protection} Act,

1986 read with Solid Waste Management Rules, 2016 : 0A-17/2022 “D.S Kataria & Ors Vs
- GNCTD reg.

Kir,
This refers to OA-17/2022 “D.S Kataria & Ors Vs GNCTD and the directions issued w/s
33(A) of Water (Prevention and Control of Pollution) Act, 1974 and w/s 5 of Environmental

(Protection) Act,1986 read with Solid Waste Management Rules, 2016 by this office on 28.04.22
to DIB as follows:

1. DIB shall take immediate steps for cleaning of Sewage Water accumulated at the said
location and to take measures 5o as to collect the sewage from the sources and treat the
same in compliance with the norms prescribed before discharging

2. DIB shall take immediate action w.r.{ laying of pipeline so that wastewater from the
unauthorized colonies is channelized to a STP for treatment.

Subsequent to the hearing/orders in the matter by Hon’ble NGT the area/site was inspected by
a joint team on 01.12.2023 by officials of DPCC, DDA & DIB along with representatives of
RWA, E-2 Vasant Kunj, Delhi-110070. During the inspection officials of DJB were requested to
expedite the action to be taken.

The matter was last listed before Hon'ble NGT on 12,01.2024. By way of this letter you are
hereby requested to send an updated action taken report to this office w.rt. directions issued by
DPCC, inspection dated 01,12.23 and the Hon’ble NGT order dated 12.01.24 at the earliest in

view of forth coming next date of hearing on 14,05,2024 in the matter.

Additional Director, CMCIV
PANKAJ KAPIL

Additional Direcior
Attached — Annexure-1

Copy to:

1. The Member (Drainage), DJB, Varunalaya Ph-I1, Jhandewalan, New Delhi-110065
2, Master File J
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) _ DELHIPOLLUTION CONTROL COMMITIRE At F »
25 DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF 97 IJ E

e DELID STH FLOOR, IS8T BUILDING, KASHMERE GATE, { %} Litestyle For
W T ;\ p. Emdroreans
vistt us a1 ¢ g lducsdellisoniaiclo

F.Neu: DPCC/CMCIVA2024) 273 272 Dated: 2Y / o4 gazy

To,
Superintendent Engineer (HQ)
SPD-1, DDA, Nelson Mandela Road

Near Masoodpur Village
New Dethi-110070

Subject: Submission of updated status wrt Directions ufs 33(A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 5 of Environmental (Protection) Act, 1986 read with
Solid Waste Management Rules, 2016 :0A-17/2022 “D.S Kataria & Ors Vs GNCTD” reg.
Sir,

With reference to aforementioned subject, directions w's 33(A) of Water {Prevention and
Contro! of Pollution) Act, 1974 and ws 5 of Environmental (Protection) Act, 1986 read with Solid
Waste Management Rules, 2016 as amended till date were issued on 28.04.22 to DDA which are
as under:

1. DDA shall take immediate action to stop seepage of water in the Society located at Sector
E-2 Vasant Kunj, New Delhi-110070 and to take adequate measures to clean up the pond at
Rangpuri Pahadi,

2 DDA shall take immediate steps for removal of illegal dumping of garbage/gencral waste
from the site and keep a stricﬁ vigil so that illegal dumpihg of garbage/general waste
doesn,t reoccur in future.

Subsequent to the hearing/order of Hon’ble NGT the area/site was inspected by a joint team on
01.12.2023 by officials of DPCC, DDA & DJB along with representatives of RWA, E-2 Vasant
Kunj, Delhi-110070. During the inspection officials of DDA were requested to expedite the action
to be taken regarding further cleaning of whole pond which is creating unhygienic conditions.

The matter was last fisted before Hon'ble NGT on 12.01.2024. By way of this letter, you
are hereby requested to send an updated action taken report to DPCC in view of directions issued
by DPCC, inspection dated 01.12.23 and the Hon’ble NGT order dated 12.01.24 at the earliest in

view of forth coming next date of hearing on 14.05,2024 in the matter.

Additional Director, CMC-1V

Attached - Annexure-1 PANKAJ KA PiL
, Additionat Director

Copy to: - v
1. Vice Chairman, DDA, Vikas Sadan, New Delhi-110023.
2. Master File CMC-1V

®
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./] MNExyye-2
DELHI DEVELOPMENT AUTHORITY . Q
OFFICE OF THE EXECUTIVE ENGINEER | 5 ﬁf?@ .%mM} A
SOUTHERN PROJECT DIVISION -1, DDA 7  hefe W“ﬂ‘ﬂéﬁjﬁé UL SPD-1 v,

DDA OFFICE COMPLEX, VASANT KUNJ,
NEW DELHI ~110070

EMAIL :- esspdidda@®@omail.com
PHONE NO, 011-26122318

et el O, A e ~vo
$_¥¥l:- eespd1dda@gmail.com
TR 3BT : 011-26122318

HHIS: F1(IN)AE-II/SPD-1/DDA/2024-25/ 3739 fFi®: 23-U- oY
Jar §, ’
he Senior Environmental Enginecer
Delhi Pollution Control Committee

4" & 5™ Floor, ISBT Building,
Kashmere Gate, Delhi-110006.

fawg Compliance of directions u/s 33(A) of Water (Prevention and Control
of Pollution) Act, 1974 and u/s 5 of Environmental (Protection) Act, 1986 read
with solid Waste Management Rules, 2016 as amended till date issued vide F
No. DPCC/CMC-IV/OA-17/2022/673-677 dt. 28.04.2022 in the matter of OA-
1772022 “D.S. Kataria & Ors Vs GNCTD". '

T : (i) Letter No. DPCC/CMC-1V/2023-24/157-159, dated 09.05.2023.
(i) Letter No. DPCC/CMC-1V/2023-24/2320-2321, dated 07.1 1.2023,

In context of aforesaid subject & reference, it is submitted that DDA has fairly implemented all
the instructions/directions as issued by Hon'ble NGT & DPCC from time to time. The detailed compliance

report in respect of the necessary directions issued by Hon'ble NGT in the matter of *D $ Kataria & Ors
Vs GNCTD” vide OA No. 17/2022 is as follows: -

1. DDA has already constructed RCC wall to stop the seepage of water in the Society located at E-
2, Vasant Kunj, New Delhi-110070 and cleaning of water-logged area is also being taken by DDA

from time-to-time. (Before and after cleaning photographs of the water-logged area is attached
for reference, please).

2. DDA took necessary steps to remove the garbage/general waste dumped illegally from the site.
All the boundary walls situated around the area has been repaired by the DDA (Photographs
attached). Also, Guards have been deployed by the DDA to check the illegal dumping of the
garbage/general waste in the future.

It is pertinent to mention here tﬁat, the compliance report regarding the afore-said measures
taken by DDA has already been filed with the Hon'ble NGT.
Submitted Please.

it %@?

fEroft afdsrn @ -1
féo fao e, m W
ufafafy -
L arfie sfindan, el srfre afviga -3, e e wre @ Fuu gl &)
> wEe a1, et oRASH @S -1, e [ U @ SrRRY ?q !
3. e it ufafald o
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il ufkdiem 8 -1
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Lhan exuve-H(Cally)

By Speed Post

DELHI POLLUTION CONTROL COMMITTEE | AL, LFE
 DEPT, OF ENVIRONMENT, GOVT. OF N.C.T. DELHI N7 LIFE
4"&S5™ FLOOR, 1SBT BUILDING, KASHMERE GATE, | M/ covrsnman
DELHI-06

FNo. DPCCIOMC420247 ) Q¢ 2 3 G baed: (|| o 6/ D024

To,

Member (Drainage), DIR
Varunalaya, Ph-ll
Jhandewalan, New Delhi-110005

Subject: Comphiance of Directions issued u/s 33(A) of Water {(Prevention and Control of
Pollution) Act, 1974 and u/s § of Environmental (Protection) Act, 1986 read with Solid
Waste Management Rules, 2016 as amende

d till date issued vide F No. BPCCICMCC-
IVIOA-1712022/673-677 dt. 28/64/2022

& Compliance of Hon’ble NGT order dated
31/05/2024 in the matter of 0OA-17 titled “DS Kaﬁaria & Ors Vs GNCTD & Ors”,
Sir,

This has reference to directions w/s 33(A) of Water (Prevention and Control of Pollution)

Act, 1974 and w/s 5 of Environmental (Protection) Act,1986 read with Sol

id Waste Management
Rules,

022 to take immediate
ated near back side of DDA Flats at Sector E, Pocket-2,
New Delhi-110070 and take measures fo collect the sewage from the sources and

treat the same in compliance with the norms prescribed before dischar
action

2016 as amended till date issued 1o Delhi Jal Board on 28/04/2
steps 1o clean sewage water accumul
Vasant Kunj,

ging and to take immediate
w.rt laying of pipeline so that the waste water from the unauthorized colonies is
channelized into STP for treatment,

Further compliance of aforesaid directions was sought vide

0111723 and also through mail on 17/03/23 and 08/11/23. Till date
been received from DIB,

letters dated 09/05/23 and
no compliance report has

In this regard please find enclosed herewith copy of the order of Hon'ble National Green
Tribunal dated 31,05.2024, By way of this letter you are hereby requested to submit compliance
Report w.rt directions issued on 28/04/2022 & also intimate this office regarding action taken
w.r.t. orders of Hon'ble NGT dated 31/05/2024 to this office. The
matter is 04/10/2024,

This issues as per approval accorded from competent authority in DPCC.

next date of hearing in this

Encl - As above ;
Copy to: - Dl

Ha
1. CEO, Delhi Jal Board, Varunalaya Ph-11, Jhandewalan, New Delhi-11000:
2. Master File, CMC-1V.,

IR
shling,

4 A 110005

©
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By Speed Post

o DELHIPOLLUTION CONTROL COMMITTEE Al2, L’FE "
PEPT. OF ENVIRONMENT, GOVT, OF N.C.T, DELII %% LK
4"&8™ FLOOR, ISBT BUILDING, KASHMERE QATE, | N Eiiii

DELITT-06

vl

FNo. DPOCIOMC-41204 Q 4\ 7 Y { Ditedk 93 -0 ¢f - Qo2 Y
Yo,

Member (Drainage), Delhi Jal Board
DIB (HQ) Varuvalaya, Pheil
Thandewalan,

New Dethi-110005

Subject: Reminder letter in Compliance of Directions lssued w/s 33(A) of Water (Prevention and
Control of Poltution) Act, 1974 und u/s § of Environmental (Protection) Act, 1986 read with Solid
Waste Management Rules, 2016 as amended till date issued vide F No. DECCICMC-IVIOA-
172022/673-677 dt. 28/0472022 & Compliance of Hon'ble NGT order dated 31/05/2024 in the
matter of OA-17 titled “DS Kataria & Ors Vs GNCTD & Ors™,

Sir,

This has reference to directions ws 33(A) of Water (Prevention and Control of Pollution) Act,
1974 and /s 5 of Environmental (Protection) Act,1986 read with Solid Waste Management Rules, 2016
as amended till date issued to Delhi Jal Board on 28/04/2022 to take immediate steps to clean sewage
water accumulated near back side of DDA Flats at Sector E, Pocket-2, Vasant Kunj, New Delhi-110070
and take measures to coilect the sewage from the sources and treat the same in compliance with the norms
prescribed before discharging and to take immediate action w.r.t laying of pipeline so that the waste water
from the unauthorized colonies is channelized into STP for treatment.

Further compliance of aforesaid directions was sought‘vide letters dated 09/05/23, 071123 and
11/06/2024 and also through mail on 17/03/23 and 08/11/23. After the latest orders of Hon'ble NGT on
3170572024, another letter was send to _}{éu on" 11/(}6/2024 requesting you to submit compliance report
wr.t. directions issued to DIB on 28/04/2(:’:22 and inform about action w.r.t. érders of Hon'ble NGT dated
31/05/2024. Til} date no compliance report has been received from DJB wirt directions issued on
2810472022 and fetter dated 11/06/2024

In this regard please find enclosed herewith copy of the order of Hon'ble National Green Tribunal
dated 31.05.2024. By way of this etter you arc hereby once again requested to submit compliance Report
w.r.t directions issued on 28/04/2022 & also. intimate this office reparding action taken w.r.t. orders of
Hon'ble NGT dated 31/05/2024 to this office. The next date of hearing in'this matter is 04/10/2024.

This issues as per approval accorded from Competent Authority in DPCC

Iéxcl’: _ ’ﬁ?fl&.ﬁw
Avir
Encl— As above amental Engiaeer

Hnd Fldoy Vikas Bhawan-i,
Upper Dela Road, Civil Line,

Dethi-1
Copy to: - clhi-11005¢

1. CEQ, Delhi Jal Board, Vartmalayg Ph-H, Jhandewalan, New Delhi- 10005,
2. Master File, CMC*KV.v

Dethi Pollu}ion Controt Committee




	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12

